‘Mr., S. Radha Krishna Murthy - counsel for the applj

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD E
AT HYDERABAD
OH'IlquqG,. .
0.A. SR.NO. 3211/96
with M.A. S8R No.3242/96

Dated: 1.10.9

Between

Mr., K.Radha Krishna Sharma
Sr. Grade T.G.Teacher,
Rly. Qur. No. 295/4,

P.0. Kazipet,

Dt. Warangal - 506003. .. Applicant

and
1. Union of India
rep. by the General Manager,
South Central Railway,
Rail Nilayam, Secunderabad,
2. The Chief Personnel QOfficer,
South Central Railway,
Rail Nilayam, Secunderabad.
3. Dy. Chief Personnel Officer,

Labour and Welfare,

Railiwilayam, Secunderabad. .« Respondents

Mr. V. Rajeswara Rao - counsel for the respondents

CORAM
Hon'ble Shri Justice M,G, Chaudhari, Vice Chairman

Hon3b1e Shri H. Rajendra Prasad, Member (Admn.)

ORDER

(Order per Hon'ble shri Justice M.G. Chaudhari, Vidg

This is an identical case as in 0.A., 1070/96

disposed of by a separate order, Similar order is

- this 0.A, Accordingly this 0.A, is admitted. ﬁ%@ﬁi?,'

0.A. be numbered.,
The following order is passed:
The applicant is given permission to submit
sentétion to Respondent-2 within a period of one we
today. On such representation being received, ReSp

by himself, or if so advised, in consultation with

ENCH

cant

e Chairman)

which is

called for in

a repre-
ek from
ondent NC.2,

the General

Manager, 5.C. Railway, take a decision on the representation

frot—




‘applicant through a speaking order. If aggrieved wi

2

in the light of the letter of the Railway Board dated 2.7.96

within a period of 15 déys from the date of receipt (

representation and convey the decision taken thereon

)f the
to the

Fh the

decision, applicant will be at liberty to adopt further

remedies in accordance with law including approachin
Tribunal by an O.A. It is made clear that the dispo
OA is not based on consideration of he merits of the

0.A. 'is disposed of in terms of the above order. O.

numbered. No order on M.A.
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(He R&j a Prasad) (M.G. Chay
Member  (Admn.) " yiée Chal

Dated: 1.10.96
(Dictated in Op=n Court)
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O.A. 1229/96

 To

g _ 1. The General Manager,

Union of Indisa,
S.C.Rly, Railnilayam, secunderabad.

"2+ The Chief Pérsonnel . Offlcer,
S. C LR1ly, Raxlnilayam, SECUnderabad.

3, The- ‘Deputy Chief Personnel Officer,
Labour and Welfare, Railnilayam,
“.Secunderabad :

4. One COpy to Mr. S, Radhakrlshna Murthy, Advocate, CAT.Hyd.

5. One copy to Mr.V.Rajeswar Rao, SC for Rlys, CAT.{yd;

6. One copy to Library, CAT.Hyd. '

7. One spére COpY .
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i TYEED BY CHECKED BY

COMPAREL BY . . APFROVED BY

. .
IN THE CENTRAL ADMINLSTRARIVE TRIBME !

HYDERABAD BENCH ATHYDERABAD o b

\/7
. THE HON'BLE MR.JUSTICE M.G.CHAUDHARI
VICE~CHAIRMAN
AND :
L/ )
THE HON'BLE MK.H.RAJENDRA PRASAD:M(A)

4

¢ . Dateds \ - {D -1996

ORBER”/ JULGMENT " .

PR e )

M.m.A'/C.J‘. NOO
in

O.A.No. AXEA 1q( .

B e e oo

T.a.No. = . (w.p. )

Admitted and Interim Directddns
Issued.

l ! , Ml@gd. /

Disposed of with directions

Dismissed -

DiSm;issed as withdrawn,
Diéﬁissed for Default.
Of’dered/Rejected.

pvm - No order as to costs.
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